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HARYANA VIDHAN SABHA SECRETARIAT
Notification
The 26th February, 2019
No. 16-HLA of 2019/20/4130.— The Haryana Municipal Corporation (Amendment) Bill, 2019, is

hereby published for general information under proviso to Rule 128 of the Rules of Procedure and
Conduct of Business in the Haryana Legislative Assembly :-

Bill No. 16- HLA of 2019.

THE HARYANA MUNICIPAL CORPORATION (AMENDMENT)
BILL, 2019
A
BILL
further to amend the Haryana Municipal Corporation Act, 1994.

Be it enacted by the Legislature of the State of Haryana in the Seventieth Year of the
Republic of India as follows :-

1. This Act may be called the Haryana Municipal Corporation (Amendment) Act, 2019. Short title.

2. In clause (24) of section 2 of the Haryana Municipal Corporation Act, 1994, after the word ~Amendment of

“Corporation”, the words “and includes the Mayor” shall be added at the end. section 2 of
Haryana Act 16
of 1994,

(907)



908

HARYANA GOVT. GAZ., (EXTRA.), FEB. 26, 2019 (PHGN. 7, 1940 SAKA)

STATEMENT OF OBJECTS AND REASONS

The Government has already made the provisions to conduct the elections of Mayors in the Municipal
Corporations in the State directly by the eligible voters under the supervision, direction and control of the State
Election Commission vide notification No. Leg. 33/2018, dated 4th October, 2018 issued by the Law and
Legislative Department.

As per the provision in Rule-72 of the Haryana Municipal Corporation Election Rules, 1994, “the members
present shall be required to vote in the election of Senior Deputy Mayor and Deputy Mayor”. Earlier, the Mayor
was elected amongst the members of the Corporation, as such he deserved to vote in the meetings of the
Corporation.

Law and Legislative Department has advised that “though there is no explicit provision in the Haryana Municipal
Corporation Act, 1994 which categorically provides for the casting of vote by the Mayor of the Corporation in
the election of Senior Deputy Mayor and Deputy Mayor of the Corporation, however, a combined reading of
Sub-section (2) and (3) of Section-4 of the said Act, 1994 shows the intent and import of the legislation that a
Mayor being a person chosen by direct election similar to the other members of the Corporation.”

Therefore, to clarify the matter, an amendment is proposed in Sub-section (24) of the Section-2 of the Haryana
Municipal Corporation Act, 1994.

KAVITA JAIN,
Urban Local Bodies Minister, Haryana.

Chandigarh: R. K. NANDAL,
The 26th February, 2019. Secretary.
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